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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

O.A. NO. 687 OF 2023 

IN THE MATTER OF 

                   In re: Air Quality Index in Various Cities 

 

ACTION TAKEN REPORT ON BEHALF OF GOVERNMNET OF 

BIHAR. 

 

I Dhirendra Paswan, aged about 59 years, Son of Late Ishwari Paswan  residing 

at Phulwarisharif, P.S.- Phulwarisharif, Patna-  do hereby solemnly affirm and 

state as follows: - 

1. That I am posted as Additional Secretary in Department of Environment 

Forest and Climate Change, Government of Bihar and as such I am well 

aware of the facts and circumstances of the present matter. I am competent 

and duly authorized by the Chief Secretary, Bihar, to file the present action 

taken report. 

 

2. That the instant matter has been registered Suo-Moto on the basis of Air 

Quality Bulletins of Central Pollution Control Board (CPCB) posted on 

their website in respect of Air Quality Index (AQI) for different cities from 

20.10.2023 to 01.11.2023. As per the said bulletin, the AQI of three cities of 
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State of Bihar dipped to poor category. The Hon’ble Tribunal vide its order 

dated 03.11.2023 impleaded the Chief Secretary of State of Bihar as 

respondents and further directed to take immediate remedial action and 

submit action taken report before the Hon’ble Tribunal. 

 
3. That Air Quality Index (AQI) is a tool for effective communication of air 

quality status to people in terms, which are easy to understand. It 

transforms complex air quality data of various pollutants into a single 

number (index value), nomenclature and colour. It consists of a 

comprehensive set of parameters to monitor and asses the air quality. The 

AQI was launched in India on 17.10.2014 by the Ministry of Environment 

and Forests, Govt. of India. The AQI considers eight pollutants (PM 10, 

PM 2.5, NO2, SO2, CO, O3, NH3 and Pb), and based on the levels of 

these pollutants six categories of AQI ranging from Good, Satisfactory, 

Moderately Polluted, Poor, Very Poor and Severe. 

Air Quality Index (AQI) 
Category of Air 

0-50 Good 

51-100 Satisfactory 

101-200 Moderately Polluted 

201-300 Poor 

301-400 Very Poor 

401-500 Severe 
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4. That at the outset it is stated that the present rise in AQI is due to onset of 

winters, as cold air moves slower than warm air as it is more dense than 

warm air. The density of cold air traps the pollutants but not does not allow 

it to escape as such the pollutants remains present in the atmosphere in 

winters for longer period due to which AQI rises to ‘Poor’ ‘Very Poor’ and 

in some cases to ‘Severe’ levels. Further, State of Bihar is located in lower 

Indo-Gangetic Plain (IGP) region. This region has alluvial soil which has 

very low bulk density and as such it very easily becomes airborne even at 

low wind speed and minimal disturbance. Also during winters air flowing 

from North and North Western region brings pollutants in the form of dust 

particles which reaches over State of Bihar and get accumulated due to low 

atmospheric pressure and the same recirculates over State of Bihar. This 

phenomenon is called accumulation of pollutant/dust over State of Bihar 

causing higher AQI levels in meteorological condition.  

 

5. That the Department of Environment, Forest and Climate Change, 

Government of Bihar, has framed and enforced ‘Graded Response Action 

Plan’ (GRAP) for prevention and control of air pollution in Bihar. Under 

GRAP actions to be taken has been prescribed depending on the AQI of a 

particular city. It categorically provides the action to be taken and the 

concerned authority which is to act depending on the AQI. Actions 

proposed to be taken under GRAP in cities where AQI is poor are 

hereunder: - 
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i. Stringently enforce/stop garbage burning in landfills and other 

places and impose heavy fines on person responsible; 

ii. Stringently enforce all pollution control regulations in brick-

kilns and industries; 

iii. Do periodic mechanized sweeping on roads with heavy traffic 

and water sprinkling also on unpaved roads every two days; 

iv. Strict vigilance and no tolerance for visible emission-stop 

plying of visibly polluting vehicles by impounding or heavy 

fine; 

v. Strict vigilance and enforcement of Pollution under control 

norms; 

vi. Stringently enforce rules for dust control in construction 

activities and close non-compliant sites/construction sites; 

vii. Deploy traffic police for smooth traffic flow at identified 

vulnerable areas; 

viii. Strictly enforce ban on firecrackers; 

ix. Information dissemination through social media, mobile apps 

to inform people about the pollution levels, contact details of 

control room, enable them to report polluting 

activities/sources to the concerned authorities, and actions be 

taken by government based on the level of pollution. 

A copy of GRAP is annexed and 

marked as Annexure-A. 
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6. That it is stated that GRAP is being enforced in all the three cities, namely, 

Patna, Purnea & Rajgir and also in other cities where AQI is dipping to 

Poor, Very Poor or Severe levels.  

Status of enforcement of GRAP in Patna 

Sl.NO. GRAP Compliance 

1. Enforce/stop garbage burning 

in landfill site and other places. 

It is being complied with and Patna 

Municipal Corporation (PMC) is 

keeping a vigil on preventing fire 

which may be caused in landfill sites. 

Generally, fire catches in landfill sites 

in summer due to heat, however, the 

PMC is taking steps to ensure that fire 

does not catch in the landfill site.  

2. Stringently enforce all 

pollution control regulations in 

brick-kilns and industries. 

Being complied with. (i) In State of 

Bihar brick-kilns only which has 

converted into cleaner technology is 

permitted to operate and more than 

4500 brick-kilns have converted into 

cleaner technology. The brick-kilns 

which will not convert into cleaner 

technology before 31.12.2023 will not 

be permitted to operate. The brick-
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kilns are monitored using Geo-AI 

technology supported by UNDP. (ii) 

With respect to other industries it is 

stated that the Bihar State Pollution 

Control Board, Patna, has issued 

Direction for Closure to industries 

which were using ‘Coal’ as fuel and 

have directed them to switch to 

CNG/PNG. BSPCB in exercise of its 

power and discharge of its duties has 

vide its Notification No. 05, dated 

14.02.2022, imposed ban on use of 

‘Furness Oil’ and ‘Coal’ by industrial 

establishments situated in Industrial 

Area where CNG/LNG/PNG is 

available. 

Copy of Notification no. 23 dated 

31.08.2023 and Notification No. 05, 

dated 14.02.2022 is annexed and 

marked as Annexure-B. 

3. Do periodic mechanized 

sweeping on roads with heavy 

traffic and water sprinkling. 

Being complied with. 13 mechanized 

sweeping machines are in operation in 

city of Patna and water sprinkling is 
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being done through 14 water 

sprinkling tankers. Number of times 

of water sprinkling is being done three 

times a day for dust suppression. 

4. Strict vigilance and no 

tolerance for visible emission-

stop plying of visibly polluting 

vehicles by impounding or 

heavy fine. 

Being complied with. Diesel driven 

city buses has been prohibited. Further 

a total of Rs. 3,50,000/- has been fined 

on city buses and 5 buses has been 

impounded. 

5. Strict vigilance and 

enforcement of Pollution 

under control norms. 

Being complied with. PuC certificates 

are regularly being checked by the 

transport department. Further number 

of PuC centers in State of Bihar has 

increased from 171 in 2019 to 1496 in 

2023.  

6. Stringently enforce rules for 

dust control in construction 

activities and close non-

compliant sites/construction 

sites. 

Being complied with. Green cover at 

construction sites is being regularly 

checked. The BSPCB has issued 

direction under Section 5 of the 

Environment (Protection) Act, 1986, 

to all the departments government 

companies engaged in construction 
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work to strictly follow the construction 

and demolition waste management 

rules, 2016, and to ensure dust 

mitigation measures at every 

construction site. Few cases of 

violation were also noticed by BSPCB 

and further action in accordance with 

law is being taken against the 

violators. 

A copy of Direction dated 02.11.2023 

is annexed and marked as Annexure-

C. 

7. Deploy traffic police for 

smooth traffic flow at 

identified vulnerable areas. 

Being complied with. Steps are being 

taken to promote lane driving, like 

barricading. U turn has been 

prohibited at spots which lead to traffic 

jams.  

8. Strictly enforce ban on 

firecrackers. 

Being complied with. BSPCB has 

issued direction under Section 31-A of 

the Air (Prevention and Control of 

Pollution) Act, 1981, to the District 

Magistrates and has banned use of 
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firecracker including green cracker in 

municipal areas of Patna, Gaya, 

Hajipur and Muzzafarpur and has 

permitted use of green crackers only in 

other areas of the State of Bihar. 

A copy of Direction dated 19.10.2023 

is annexed and marked as Annexure-

D. 

9. Information dissemination 

through social media, mobile 

apps to inform people about 

the pollution levels, contact 

details of control room, enable 

them to report polluting 

activities/sources to the 

concerned authorities, and 

actions be taken by 

government based on the level 

of pollution 

Being complied with. Mass public 

awareness through Nukad Natak, 

Social Media, Print Media, Radi 

Jingles & Kisan Chaupal is being 

done. BSPCB has started online Public 

Grievance Redressal Portal. 
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Remedial Measures taken in Purnea 

Apart from enforcement of GRAP, in Purnea, for dust suppression water 

sprinkling is being done on eight main roads of Purnea through Two water 

sprinkling vehicles; for mechanical sweeping tender is being floated for 

procurement of mechanical sweeping machine and at present manual 

sweeping of main roads is being done. Plantation has been done near the 

Law college pond, Polytechnic pond and other places and around 750 trees 

has been planted. 

A copy of letter no. 3707, dated 

07.11.2023 issued under the signature of 

Municipal Commissioner Purnea is 

annexed and marked as Annexure-E. 

Remedial Measures taken in Rajgir 

GRAP is being enforced in Rajgir and for dust suppression one sprinkler 

cum anti-smog machine (big size) and two small size water sprinklers are 

being used, for mechanical sweeping tender for procurement of mechanical 

sweeping machine is being floated and in the interim manual sweeping of 

main roads is being done through more than 250 safai karamchari. 

 

7. That sources of air pollution (hotspots) are being monitored by the BSPCB 

and the same are being addressed through the concerned departments. In 

Patna, it has been observed that uncovered construction site, open storage 

of construction materials along the road side are factors which is adding to 
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the pollution. Recently, cases of stubble burning at collectorate ghat in 

Patna were reported and BSPCB inspected the area and interacted with the 

farmers and educated them about the ill effects of stubble burning. 

 

8. That apart from taking immediate remedial measure for addressing the 

present situation, the State of Bihar has also taken several steps for 

prevention and control of air pollution in State of Bihar. A ‘Three Tier 

Committee’ have been constituted vide notification no. 1319(E), dated 

19.09.2019, issued by Department of Environment, Forest and Climate 

Change, Government of Bihar, to monitor the progress of city as well of 

State Action plan. Steering Committee Under the Chairmanship of Chief 

Secretary; Air Quality Monitoring Committee (AQMC) under the 

Chairmanship of Principal Secretary/ Secretary, DoEF&CC & District 

Level Implementation Committee (DLIC) under the Chairmanship of 

concerned District magistrate. Also, a special committee for Million plus 

city called “State Level Monitoring & Implementation Committee 

(SLMIC) has been constituted vide Ref. no. 3736, dated- 28.12.2021 issued 

by the Urban Development and Housing Department. 

The above committees monitor the implementation and progress of the 

plans & policy time to time on all the aspects including fund utilization, 

dust control, crop residue burning & other measure adopted to curb 

pollution levels in the state. 
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A copy of notification dated 19.09.2019 

and 28.12.2021 is annexed and marked as 

Annexure-F. 

 

9. That City Specific Clean Air Action Plan for Patna, Gaya and Muzaffarpur 

have been prepared and implemented through the district level 

implementation committee since year FY 2019-20 and in compliance with 

orders of the Hon’ble Tribunal 35 no. Continuous Ambient Air Quality 

Monitoring Stations (CAAQMS) have been established in 23 districts of 

Bihar. 

STEPS TAKEN TO CONTROL POLLUTION CAUSED BY 

STUBBLE BURNING: 

10.  That a meeting under the Chairmanship of Chief Secretary, Bihar, was 

convened on 27.10.2023 to discuss and frame road map to prevent stubble 

burning and for proper residue crop management. In the said meeting inter-

alia it was decided that areas mass awareness be carried out in areas where 

stubble burning was reported in previous years; the list of farmers who have 

been exempted from DBT registration for burning stubble burning be 

forwarded to Block Development Officer; the farmers involved in stubble 

burning are exempted from DBT benefits and other grants provided by the 

State Government; mass awareness be carried out by involving local 

people’s representative to prevent stubble burning. 
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A copy of the minutes of meeting dated 

27.10.2023 is annexed and marked as 

Annexure-G.  

11.  That the Agriculture Department, Government of Bihar, has also taken 

various steps toward prevention of stubble burning and residue crop 

management. The Agriculture Department has through satellite imaging 

marked the fire spots in all the districts and is taking further steps to prevent 

stubble burning on the said fire spots. Training has been imparted to 769 

youths engaged in farming about mechanization of farming. Waste 

decomposer has been distributed through 25 farm science centre for 3000 

acre agriculture land. 

 

STEPS TAKEN TO CONTROL VEHICULAR POLLUTION: 

 

12. That State Government has restricted plying of 15 years old diesel driven 

commercial vehicles in the jurisdiction of Patna Municipal Corporation 

and its vicinity area (including Danapur Municipal Council, Kagaul 

Municipal Council and Phulwari Sharif Municipal Council) vide 

notification no. 8145 dated 06.11.2019.  The policy has been extended to 

other NACs i.e Muzaffarpur and Gaya.  

 

13.  That the State Government has promoted CNG fuel stations in State of 

Bihar and more than 100 CNG fuel stations are operational in State of 
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Bihar. A tabular chart indicating rise in number of CNG stations in Patna, 

Gaya and Muzaffarpur.  

District Company 
Name 

Active Stations till 
June 2022 

Active 
Stations till 
June 2022 

Active 
Stations till 
June 2022 

Patna GAIL 19 22 26 

Gaya IOAGPL 
(IOCL & 
Adani group) 

5 6 7 

Muzaffarpur IOCL 4 7 9 

 
Further, currently 70 CNG buses are being operated by Bihar State Road 

Transport Corporation (BSRTC) in Patna and BSRTC is also operating 25 

electric buses in State of Bihar. Further, use of CNG vehicles and electric 

vehicles has increased in State of Bihar and a table indicating rise in such 

vehicle is produced below: -  

Type of 

vehicle 

2018 2019 2020 2021 2022 2023 

Till Oct 

CNG Vehicles 276 3614 3717 10414 22570 27445 

Electric 

Vehicles 

8469 12381 12447 23082 50989 71214 

 
14.  That from the facts stated above it is evident that the State Government 

has taken several steps for prevention and control of air pollution and is 

regularly monitoring the compliance and enforcement of the steps so taken 

through various committees constituted at all levels. 
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15. That I have read the contents of the report and have understood the same 

and nothing material has been concealed there from and the annexure are 

true copies of their respective originals.  

DEPONENT 
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qlqffid cnrnT GrfurTd Er',TT'

6 ?"'o fty[-lt+a] orfuq wq r\ fuflo s1.12.2023 f,fi.qrq B r tq\ de q',Ed ail sr fl.2023 f,q
wterr{ 6ffio fr qftdffia rS 6l-,i qq ffi fr-dr q\rq e-{SnT frqrnT qfi t uo (u-ry"t

ftfiq 1'q ftqrrT) ofUF-qq, rcT4 d1 trxr-zs/za gq qTg (!-$q fr-qlilT \-q ft-'q-ruT)

3rBftqq, rgar +1 rTr{r-21 d req tq r{6qR qrf, =rS dFT, a-S {e q-.sd o) sqf, frfU d
qrsro rqo, 3ttq q-fl"qr*TT oen s+ eq{fl o-{t frt mffi GTr$q .ht .fld.ft;

(tyi, z al t)
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7 rlIfu S *iqq q qR-iqltu -.ng ot rlqq<ld arqr dl Reifu n\ trg-ir {i{-l5i
{tq,-uq-f, e)z} q qarfufl gq r{arFrf, {t "Q 

eh} qftRafi ri erlsu 11qflrd qqrq $ qE

o-qt 6T t*fitr frt" t * ,{q t* *t'ry .flr}.TT I s-dd fr-ePT or qRffi-q ql-g ot

ruTqf,T d fi-{R r gq fu--rrr o* *B-o q qd|q_a &if d {e q-.ce d qllfr o\ ergq|6-q

EFfraf, tnrq dry;
#"*;,; {; frq1m qq .6r q6dT d-fr gv s-{-d.arsr -<rfio q=;rfi6rftq\ o) r1q=rsfr

H{ F.r.trRJ-a \e-GeoAI Platforn-r ** *=* 511}-"i11 orfu {r: :r"dr d- qe;a t fm31-q1-{

enm.* or qr-fian tq .N sq-G-er e)- ri.i) r * *g rlRa qqrB*oftq\ rhi qRfsd .F_{ri ig
qft'&Tor-olfoq or ertqi"q-q 6-{rqT qrtil 

|

6

vlltTlfi: qcqT' ffffi:
qRm, ld?q, qc.rqq, q{ \.q E-cr-flg qkq-dq q,ffi, frax -fl(cFr{, I.q, od Hi({ qdqTs'i gq

3rc*irtr mr?rid *no'' ;ryto't fu 
"Ju 

+ *.ft fu61 qqlftorRd o\ ent r+q t g-s q-qq q

3TTcFq"q1. ftee[ tq .FT .[Ne .F-FIT qlefr 
t

60/-
6,-c z-<tc+t)
tr(tq r+ftq

60/-
(w -.rcter)
ql({x q{fu-q

60/-
1gs 

"--{P)ER)s({q r+fuq

slgrfi: rldqT, frqio:
qfdfdfi, GTqqr, R-EN $e Frni-oi qrq, ofl=rq G."'*Tdfi' Hqg.il .ery d frq;e' rlrnu ts-'

.i,q,cdrr1, ge-{T- 800020 ({-')-o,uitrar'ensangir(@grnail'co*) o\ '.'.l.'ritgl \rq sT1qrqq' *rqisi iB"n t

t4D
l.

qSrlrv;io-

' ,?-$q-g
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'%wwwww
Ref" No. 2 6l +
From:

Dr. D"K" Shukla,

Chairman.

To

*,M&tt BIIIARSTATBPoLLIJTIoNCONTR.OLBOARI)
Parivesh EBtrarvano N'S'B'-2' Patliputra Industrial Area'

PatliPutra, Patna - 8OOO1O

Patna, dated: o9"ll I l2B

i. The Additional Chief Secretary.

Road Construction Department.

Govt. of Bihar.

6.

The Secretary.

Rural DeveloPment D epartment/

Rural Works Departments/

Bihar Rajya Pul Nirman Nigam Ltd'.

Bihar State Road Department Corporation'

Govt. of Bihar.

The General Manager,

National Building Construction Corporation Ltd''

New Dak Bunglow Road,

Patna. Bihar-800001

The Principal Secretary.

Bihar State Housing Board/

Page 1 of 3
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a

1' WHEREAS, the Ministry of Environment, Forest and Climate Change (MoEF&CC) has

notified "The Construction and Demolition Waste Management Rules, 2016" vide GSR 317

(E); dated 29tr' March ,2016 (henceforth known as the said rules);

2' WHERBAS, in exercise of the powers confened by sections 6 and 25 of "The Environment
(Protection) Act, 1986" (29 of 1986), the Central Government has notified ,,The

Environment (Protection) Amendment Rules,2018 vide G.S.R. 9a @); dated 25tr,January.

2018; whereunder by amendment following Rules are added:

a. "106-Mandatory Implementation of Dust Mitigation Measures for Construction and

Demolition Activities for projects requiring Environmental clearance,,

b' "107-Mandatory Implementation of Dust Mitigation Measures for all Construction

and Demolition Activities,,

3' WHERBAS, in compliance with Rule l0 sub rule l(a) of the said rules, CPCB has developed
and published in March, 2017, "Guidelines on Environmental Management of Construction
& Demolition (C&D) Waste" to promote an integrated approach, whereby environmental
management of construction and demolition waste towards reduction of environmental

impacts are emphasized;

4' WHEREAS, further in continuation of the said rules, CPCB has developed and published in
November, 2019, "Guidelines on dust mitigation measures in handling construction
material and C&D Waste" to address dust arising during handling of construction material
and C&D Wastes on-site and off-site. The said Guidelines enumerate several steps to
address the environmental concern during handling (loadinglunloading) of
construction materiar and c&D waste (Ref. Guidelines, enclosed);

5' WHEREAS, the said Rules, Guidelines on Dust Mitigation Measures are available at the
website of CPCB at the weblink rvr.vrv.cFcb.nic.in/technical-quideiines-V;

6' WHEREAS, For effective management of dust, a document titled as 'Dust Management in
Urban Regions: Road Map', was prepared by CSIR-NEERI. The said document suggests
that Dust Suppressant (hygroscopic Iiquid compound) helps to reduce 50,h-60,h
pollutants for 5-6 hours, as compared to water, which redlrces pollutants Z1oh-31o/o,,

while holding moisture for about 15 minutes. Spraying dust suppressant showed more
efficiency in reducing particulate matter emission as compared to water spraying (Ref.
document, enclosed);

7 ' WI{EREAS, in the matter of WP (C) No. 681 of 2020 titted, as "Rajeev Suri Vs. Union of India
& Others, and W.P. (C) 845 of 2020, titled as o'Meena Gupra Vs. Union of India & Others.

Hon'ble Supreme Court vide their Order dated 05.01.2021, issued following directions:-
'We also call upon the respondent MoEF to consider issuing similar general

Page 2 of 3
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directions regar(ing installation of adequate capacity of smog tower(s) as integral

part in all future major development projects whilst granting development

permissions, particularly in cities with bad track record of air quality be it relating

to Government buildings, townships or other private projects of similar scale arld

magnitude, including to use smog guns during the construction activity of the

Project is in progress";

8. WHEREAS, service providers and their contractors are required to provide certain duties under

rule 5 of the Construction & Demolition Waste Management Rules, 2016.

9. WHEREAS, it may be worth mentioned here that such activities without adopting the adequate

pollution control measures, attract penal provisions under section 15' of the Environment

(Protection) Act, 1 986;

10. WHEREAS, it may be worth mention here that this Board wrote to you (except Bihar State Road

Department Corporation) before also vide Board's letter no. 2300 dated 10th October,2022 in

this regard; and

I, therefore, in exercise of the powers conferred by section 5 of the Environment

(Protection) Act, 1986, direct as hereunder:

I. To ensure that construction and demolition activities are equipped with adequate

dust mitigation measures like water sprinkling, green cover, covered transport etc. ;

II. To ensure that large construction and demolition activities, having area more than

20,000 square metres, are equipped with adequate dust mitigation measures,

including installation of anti-smog guns (Anti Srnog Gun is a device spewing fine

nebulised water droplets through high pressure propellers in air making a canopy

effect and helping particles get.increased mass and settled by inertia);

m. To ensure that a robust system of surveillance for compliance of above directions, is

put in place; and

ry. To ensure submission of compliance report within 4 weeks.

Encl:As above.

$n)f.''l
(D.K.$n-ufful

Chairman.

E PA B X &O 6LZ - 226125 g / 2262265, Fa x & O 6 1 2-226 LOs O

E-mail-grs!g:sb-hi!f@Apv.in, Website &htto:/lbs0cb.bihar.*ov.in

rt:tchanAan kumar\pc no.25\english letter typing\direction 02.11,2023,docx
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By E-rnail only.
BIIIAR. STATE PC)LLUTION COh{TFTOL BOAF'D

Parivesh Elhawan
Phone-0612.226l250l2262265,Fax.06l2.226|050

E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar. gov.in

Ref. No,:- >53 g Patna, dated;- \ S\ r, \ z I
From

Dr. D.K. Shukla,

Chairman.

To

All the District Magistrates-Cum-Chairman, District Environmental

Committee, Bihar. '

DIRECTION UNDER SEC ON 31A OF (AIR

PBEVEI{TION,AND QgDiIBSId,pr,PQI,LUTIOI$ A9T. 1e81.

1, WIIEREA$, Diwali is the festival of lights with its variations celebrated in

- India and also in other countries. It symbolizes the spiritual "victory of light

over darkness, good over evil, and knowledge over ignorance, The festival gets

its name from the row (avali) of clay lamps (deepa). Nonetheless, with passage

of time bursting/use of firecracker has also become an essential pan of Diwali

festivals.

2. WIIEREAS, bursting firecrackers leacl to a lot ol'air & noise pollirticin

and on burning, firecrackers release toxic air polh"rtants like carbort

dioxide, nitrogen oxide, sulphLrr oxide, aud black carbotr ancl

parliculates (dust) leading to production of light to dense clouds of

\
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snrol(e. 
-t'his 

all'ects cyes" throat, lungs, heart and skin depending on the

exposure

3 wrrEREAs, writ Petition (civil) No. 228 of 20ts (Arjun Gopal and

others vs Union of India and others) was filed before the Hon'ble Supreme

Court of India wherein, inter-alia, prayer was made for banning the use, in

any form, of firecrackers, sparkles and minor explosives, in any form, during

f,estivals or otherwise.

4, WHEREAS, the said Writ Petition was disposed of vide order dated

23.10.2018 (copy enclosed) wherein the Hon'ble Supreme Court of India was

pleased to direct that the crackers with reduced emission (improved crackers)

and green crackers only would be permitted to be manufactured and sold and

production and sale of crackers other than green cracker have been banned.

Further, it was directed that permissible time for fireworks would strictly be

from B:00 p.m. till tr0:00 p.m. only.

5. wlIEREAs, dGreen cracker' has been defined by the Hon,ble supreme

Court of India to mean fireuackers which do not contain harmful chemicals

and thereby not causing air pollution. Further, the Hon'ble Supreme Court

observed that Aluminum and Barium is used in firecrackers. Aluminum may

cause dermatitis and havirrg bioaccumulation potential in case of long

Page 2 of 4
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exposure and Barium salts emit poisonous gas causing respiratory problem in

short-term exposure too and may have other health complications in long-

term exposure, The CSIR-National Environmental Engineering Research

Institute (CSRI-NEEzu) defined'Green Crackers' as fireworks/firecracker

made with a reduced shell size, without ash and/ or with additives such as dust

suppressants to reduce emission with specific reference to particulate matter,

6. WHEREAS, in India there are three types of green cracket, i.e, SWAS (Safe

Water Releaser), STAR (Safe Thermite Cracker) and SAFAL (Safe Minimal

Aluminium). In order to identify green cracker CSIR NEERI logo may be

seen on the fireworks/frecracker packing. Also, additional details in respect to

green cracker may be found at greencracker.csir@neeri,res.in.

7. WIIEREAS, the Hon'ble National Green Tribunal, New Delhi, vide its order

dated 09.11.2020 (copy enclosed) passed in O.A. No. 249 of 2020, has

directed that there will be total ban against sale or use of all kinds of fire

crackers all cities/towns in the country where the average of ambient air

quality during November (as per available data of last year) fall under 'poor'

and above category. And in cities/towns where air quality is 'moderate' or

below, only green crackers be sold and the timings for use and bursting of

crackers be restricted to two hours (8:00 p.m, to i0;00 p m.)

\ Page 3 of 4
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8. WIIEREAS, the ambient air quaiiry of Patna municipal area, Muzzafarpur

municipal area, Gaya municipal area & Hajipur municipal areais under'poor'

and above category, and as such in compliance with the directions passed by

the Hon'ble NGT, New Delhi, total ban on sale or use of all kinds of

firecrackers including green crackers is to be enforced within the municipal

arca of Patna, Muzzafarpur, Gaya and Hajipur.

I, therefore, taking into consideration all material facts, environmental

concerns, public health, in exercise of the powers under Section 31-A of the

Air (Prevention and Control of Pollution) Act, 1981, direct you to:-

I. Enforce complete ban on sale or use of all kinds of firecrackers

including green crackers in municipal area of Patna, Mtzzafarprr,

Gaya and Hajipur;

II. Ensure that oflly green crackers be sold and used in the districts

except the Patna,Muzzafarpur, Gaya and Hajipur municipal areal

III. The timing for bursting crackers be ensured from 8:00 p.m. to 10:00

p.m;

fV. implement the order dated 23,10,2018 passed by the Hon'ble

Supreme Court of India and order dated 09.1t,2020 passed by the

Hon'ble NGT, New Delhi, in O.A. No. 249 of 2020.

V. file a compliance report/Action taken repoft of the aforesaid

direction before the undersigned.

Encl: As above.

(D.K.
q' 1D'

Chairman

L3

\
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qIH, gfofar (e) 
Tes. No. 06454-2442902 

50 

2 

3 

GYgGT fqy Hey 

Water Sprinkling 

Moblle'No. 8521450586 

Street Sweeping 

Municipal Commissioner, 
Municipal Corporation, Purnea (Bihar) 

Email ID: nagarnigampurnea@gmail.com 

yaies..31.0+. 

Quality Index in Various Cities" at UH sfaèe fAg 

Plantation 

Arif Ahsan A.S.) 

0.A.No. 687/2023 "Air Quality Index in Various Cities" 
qfofr, fiG . T, 2023 

aec& 

5Tf 0.A.No. 687/2023 "Air 
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Arrl N Axd A-, \. 
-

Government of Bihar

Department of Environment, Forest & climate change

NOTIFICATION

Notification No.- Partalfian'S3/2018/ EF&CC Patna' dated-

In compliance with the Ministry of Environment, Forest & climate

Change, Govt. of India D.O. letter (no. Q-16017/ tzlzotg-CPA, dated-

24.04.2019) addressed to the chief secretary, Bihar, the state Government

hereby constitutes steering committee, Monitoring comrnittee &

Implementation Committee for guidance, monitoring, coordinating and

imprementing the city specific Action prans formurated under Nationar crean

Air program (NCAp) for prevention & contror of air poilution in Non-attainment

and other cities in Bihar' - ..r -
1. steering committee'headed by "9hief secretary of the state: state

LevelAdvisorycommitteeconstitutedvideDepartmentofEnvironment'
Forest&ClimateChange,Govt.ofBiharvidenotificationno.639(E),
dated-12.06.2019 under the chairmanship of the chief secretary' Bihar for

implementation of environmental laws and monitoring of the program

related with pollution control and environmental conservation shall act as

steering committee for overall guidance and monitoring of the

implementationofactionplanunderNationalCleanAirProgram(NCAP)for
prevention & control of air pollution'

The committee shall review the implementation on quarterly basis'

2. Monitoring committee: In compliance with the order of the Hon'ble NGT

in o.A, No. 6g1 0f 2018 in the matter of News Item pubrished in 'The Times

of lndia' Authored by shri vishwa Mohan Titled "NCAP with Multiple

Timelines to clear Air in 102 cities to be released around August'

20l5,,actionplanhastobe.preparedbyAirQualityMonitoring
committee (AQMC) under overall superuision and co-ordination of the

Principal secretary, Depaftment of Environment, Forest & climate change'

Govt. of Bihar. Accordingly, Air'Qu-ality Monitoring committee (AQMC) is

stituted as hereunder: -con
nment' Forest &

Fl-na6 Gnrrt of Bihaf
Principal

Chairman
1.

Llll I lclLE rvl lol r!f v7
t^^.,b a€ Elih: Member

2, prirrcipal secretary, Transport DeparumenL' \'uvL' \

^- -^*ina+ar{ arfirar nnt hplow the rank of DireCtor
UT IIUII F^.,r nf Elihr Member

3. prirrcipal Secretary, Industry ueparumerrL' \ruvL' r'

or nominated officer not below the rank of Director

.,a-6
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Principal Secretary, Urban Development & Houst'ng
Department, Govt. of Bihar
below the rank of Director

or nominated officer not

Principal S".t
Bihar or nominated officer not berow the rank of Director
Member Secretary,m Control Board, Convener

Air Quality Monitoring committee (AQMC) shall prepare city specific Action

::j:r:l:"-r:rlri3,.:n,r:t of air poilution & monitor the prosram ctosetyand meet on a monthly basis.
3. rmplementation committee: District Lever committee/contror Roomconstituted vide Department of Environment, Forest & climate change,Govt' of Bihar vide notification no. 684 (E), dated-12.06.2019 for solidwaste management and enforcement & monitoring of implementation ofenvironmental laws at the district level under chairmanship of DistrictMagistrate shall act as implementation committee for day_to_daymonitoring and implementation of action plan under National clean AirProgram (NcAp) for prevention & contror of air pofiution.

By order of Governor of Bihar

sd/-
(Dipak Kumar Singh)
Principal Secretary

DoEF&CC, Govt.of Bihar

Memo_No. parya/Van-53/2018 patna_15. Dated_
copy to the under secretary, e-gazette cell, Finance Department, Bihar,Patna for information and necessary action, He is requested to pubtish thisnotification in the next extraordinary iqEug of Bihar Gazette for information tothe general public and arrange fomur.ing available 5oo copies of specialGazette to the Environment, Forest & crimate change Department, Bihar,Patna

sdl-
_ (Kamaljeet Stngh)
Conse rvator-cu m-AOOitional Secreta ry

u 
I -
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M e m or'{ o . t.#JH; 
ff t'"t l9=. E x c e r r e n.r,,nl1[.o*? *" 3;n' r/ s e c r e t a ry t o

the Hon,ure cniei-*inister, r,t,.iloo"o"utu.c"n'u'ur' 
Bihar' Patna/officer on

Speciar Dury ,r' ii" cn,.r dffi;;, g'n.lloiiii'*r' bnitr secretaries/

principat secreiri., a s..r.#i;;'# ''! 9*tttitntyo" 
Heads of the

Departmentslari oiririonut a""',*L'ioners/Pr''u"" 
secretary 'to 

the Hon'ble

Deputy chief (=,iunonrn.nr, ror.rt uno t"'nu? inungul l4inister/Principal

privare secretaiy';;-il; orin.,luit":r*.ry, enii'onment' folest 
& climate

Change, ,"r.*,1# uni .ff Ofi."rr.pf environm"n'' fot"st & Climate Change

Department foi information and necessary action' 
Sd/- 

-.(Kamaljeet Singh)

conservati"-t":Rd diti o n u l secreta ry

* 
" 
*.J;;'il,TJ H:;l'jl,'- e m b e r, 

".,.., 
Jil" 3,,ii; 3 il1'"i ; 

" 
I I u t i o n co n t r o I

Board, Patna'

,*.*.i3lt .9i1011 .^^,
Conservator-cumlAdditional 

Secretary

Memo No. Parya lYan-5312918 
Patna-15' Dated-

CopytotheSecretary'Ministryofenuiion',nent'Forest&Climate
chanse' Govt' of India' 

t*utnu"ijJsingtt) -
Co nservat|'"-i":Ad ditio n a I Secreta ry

0

Memo No. parya lyan-531?-018 
l319 (Q) Patna-15' Dated- "'1t"t\tlunn"-

Copy to I'T' Manager' en'i'ont"tlt' Forest & ttl

O"partm"n', B'hu" Patna for upfoa-aing 
'' 

on the 
'""nttntal 

Website' 

!

co n s e rv a.l11fil,-ffi ,ti3. u o re ra ry

L!"

I

?
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Effi smq, frerq et aqwffidT q ffoitr
*-1. q* dfr\ fr ryffi+ urq d@ fr-ryt

effiRtq' $ q'rgryq q1 *fi?ft-e*s *s-s qfr

E?"'xs.?ssa efr o+-eo et affiqTE +[ q-q-iry

gq'. wffi""fr' arq*q wfq-{ * Ei"qe'ffi fi'ffi
oreiqt-fi:*

gq&erffi.- affi"T * qdi fr r4trks B t

s-dqa{,{ qftrq. E-B * rtqq gry-E en-sqrm * t-d-f, ,iT *TrT d"i'qTfi q-q].ffi

erl q-sa arq*q e) ffi tf q dmt dQ{I q-$-f, G{qtE gdcffi w u.-$-fr-'ot"t d'ffi;qq'

* .ns-s er-{*E sf,* zbt eeqr at qrcfi'{f,T S frqq q{ q-{s"R +t qTa[ks-f,I S eit ti

fteqe sr{-6rfr * I

'{e,*-f,41 +i g{P' irk-{ 6r<l ffie ft"teT ft& "rt '*
r. ffi 9r--dg*q nrx +f S qrsq +t urg 1,rry qT* ft"q{"er$"} * qi-g$q

effirffuT t qrg s$q tht RaTfr *=t' * qfi t i fr&*S-& ffiq ff-sfr e-r

qqq 0TrA{rT, t-**t-* ftp{fr ftrci et qirtrf,ff t r qeftq eidt * qr*q =}

t* rrdrq-di/qrsr-{ii, ra-S qlq ?F-c-fi S q]E tE-{Jd sfr-d*q rrf,ri 61 q-aqT f,d'

des{.rr$q{BaelT*?n.r$.ds+"stqtIfi-q31T'qfri€q?rcIqn..{TtII
qff t, A€ ET{rcf,} d +flt * qn-d-flT Y{ q{er{ ?Fl wq fteqi d
Yrq--sffiYrfl al, $qfi et eff +t cr-& I

(q* ft"ffT qqiM)
z"**fufi"rq,ft-mTqts'm€fr-q*q1fr-i{ri**rqorSofi"dT"ffr-trirTqEfrtqT

qqr *, et T{* q{s*-s flqMf q'sEftfd frrri rnr& t

3. s{{m eil{*E c€rt ql-& fat€T$i qi) 01*fr s*frodT" * er4q a ftft-q
di.m-{rct + ciiTTfil ffi ar& u-g-o-+ * dkf, ftqT {fi s6r" t, s-e s€ tnq"

oTfffi * eiq * +ft q-ftn s-{+' et ffTtqr{ at rart t

tHe-+TRnT ftq.nr/?fr ftqFT)

4. qrq*q1q q'-i1m 3Tq.*E ui-ffi-t qTA M q'{ Cr.P.C. a)f XsiE6 tnql*tea d
** ,-; smsdrffi fA'fuTIG'F m.ffi et '.f,r$ i EH frTd qfr q:r{qr$ m r{tqT
116q tcr
^** --:-+ e-m urt, M t tri d gurm C q 

'f,-mTti 
i

.Jl lll c,liill flqr \Ilq, lull'l\r q u\ir -r Jvrr\r -'' 
@ ftE{r q_flffi.ffi_ft.)

5. qrq e*c* d qqq Rq-m edq fr lh-{ffi slqq)q q-ifi qt qrqr d f&q

g"<iouf m-er/s-ew {f,"d qq clT-dm T'q d qTqq d el$*r+ur ftrqT q6 
'

$ffi ftvp1/q$"k"rir qrrykryrft)

s. BqH qd +i wrro sT..{*q G-c{"t et cqrdT effiT qtt ur+ qTt lffi d fu"f,r

q-flfffcrTR {i s s]QI y{: .'lo-ao ffi * qiq q-tr' t-dE' 3lTqlfu"fr fue1 qttr 
'(qtR ftqFT)

T. inqa G{-d*q r-qelq * qlq|*fl 1k-Ar qm-q qd qkfl *rmffiqlTtq 6d qtE ?ht

.\ - * sil"fr-fr-q q{.ffiryq fuUy ,ATi ,qoch cr'i \'irqr','r \l',rq ''i# d* qqTffi/H*ft fu-dfi Fffi qqrffi)
8. fu-€T qET|eqil'fi" w-{l-d *.d} * Td ffi if zr-E6-{ ET{wq a

1flj?ffiZdq]ffir * qTq t-d.o o-q a-* tn-*qT 3r*{a1E q uT-sri tg rr*-o mt i

$$r e.nT q-qr{ffi/q{* &-ffi We qrrftwrft}

q}* 
paaerorl

D:\lT CELL\20?Sbrocediig\CS rvith DM 27 10'20?l'dci
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* r e-* Sftfteil fu.qT qr*r
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a-rrqr rnr-$ t

i$e n.eT-r/w{ft futrr Fry qqTffi)
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